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Government employees, we find this Bill
says *

““A Member shall on ¢eaung1o be a
Member of either House of Parliament.
be entitled to receive a pension at
the rate of Rs 100 per mensem,

be provided either with one free non.
trausierable first class pass or with
three free non-transferable third class
passes, one for the ex-member, one for
the spouse and one for the attendant
whach shall entitle him or them, as the
case may be, to travel at any time
by any Railway in India uplo the maxt-
mum limit of ten thousand kilometies
per year '’

1 oprose it and request Mr Mandal
to withdraw 1t When the condition of
the country becomes better, he can bring
it, 8b that people may not misunderstand
him
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MR. DEPUTY-SPEAKER * The ques-
tion 18

“That leave be granted Lo introduce a
Bill to provide lor pension and other
amenitfes for the ex-Members of

patliament.”

Those who are in favour of the motion
may please vay ‘Ayes’, and tifose ngainst
may say ‘No’,

SOME HON. MEMBERS . Aye.

SOME HON. MEMBERS : No.
1

MAY 28, 1971
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MR, DEPUTY SPEAKER , The ‘Ayw’
have 1t, the *Ayes’ have 1t.

The motion was adopted,
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CONSTITUTION (AMENDMENT)
RILL *

(4mendment of Eighth Schedule)
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Question 15

DEPUTY-SPEAKER The

‘That leave he grunted to introduce
a Bill further to amend Constitution of
Indi ™

T he motion was adopted.
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CONSTITUTION (AMENDMENT)
BILL *

(Amendment of Part 111)]
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* Published 1n Gareité of Tndin Cxtraordinary, Part 11, section 2, dated 28.8.717



